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Violation of guidelines Diversion gnd

and Misappropriation of Funds umder

Employment  Assurance Schemes

Sponsored by Central Govt. in a
Number of States
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“,..In Nagaland, Rs. 39.05
lakhs were reportedly paid to the
group leaders and MLAs and a
State Government . officials’ office-

bearer of a political party....”
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Alleged ' holding of Disputed Shares

Securigies Certificates W the eéxtent of

Rs, 2970 crores by Canara Bank, Can

B‘mk Mutual Fund and Can -Bank
. Financial. Services

SHRI R. K. KUMAR ‘(Tamil Nadu):
Madam, T rise to draw the atiention of
the Government through this House to
a very disturbing. report reluting fo ihe
Canara Bank. The Canary Bank is one
of the fing institutions among the na-
tionalised banks with 90 years’ sta 'ndmg
and I had the privilege of sc.rvmg on its
Board fOr one term

Madam, according to a report in The
Indian Express of 4.7,1997, the Canpara
Bank seems to be holdmg Rs. ~2,162
crores worta of snares and seuurltn.s of
which the title is disputed. The Bank
doesi’t ‘'have title to these " shares “and
securities.

. For another Rs, 600 ctores, of shares
and securities of Canbank Mutual Fund
under the scheme called Can Star the lia-
bility is likely to fall on the - Cumara
Bank, Madam, the origin' of this is in
the " pursnit of seeking higher - profits
Canbank Financial Services took deposits
from various publie sector underiakings.
There was a ceiling on interest of 10
per cent at that time, but this subsi-
diary of Canara Bank took deprisits from
various PSUs" to beat the deposit-interest
ceiling  restriction under the Porifolio
Management Scheme, ie, you give the
mbney, I am going to invest in shares and
securjties and I will get you a minimum
return of 20 per ceat. This is how the
money was taken. This money was ad-
vanced to vanous broLers m Mumbai.
“These brokers Wwith this money took the
share price up, up and up and ultimately
the seam broke out in 1991-5% (ngd what

‘had happened? These public sector under-
-takings -are- now saying, “We don't want

your ghares or securities. Give, us back
bur money with interest.” So, the Canara
Bank is saddled with Rs. 2,162 croers



